
IN THE HIGH COURT OF JUDICATURE AT PATNA
CRIMINAL MISCELLANEOUS No.80765 of 2023

Arising Out of PS. Case No.-76 Year-2023 Thana- NADI P.S. District- Patna
======================================================

1. Aryan  Kumar  Son  Of  Vijay  Kumar  Resident  Of  Village-  Raibag,  P.S.
Didarganj, District- Patna.

2. Akhilesh Kumar Son Of Shdiv Nandan Prasad Resident Of Village- Raibag,
P.S. Didarganj, District- Patna.

...  ...  Petitioner/s
Versus

The State of Bihar 

...  ...  Opposite Party/s
======================================================
Appearance :
For the Petitioner/s :  Mr. Ajay Kumar Thakur, Advocate 

 Mr. Ritvik Thakur, Advocate 
 Mr.Vaishnavi Singh, Advocate 

For the State :  Mr.Kumar Ranjit Ranjan, APP
======================================================
CORAM: HONOURABLE MR. JUSTICE SANDEEP KUMAR

ORAL ORDER

3 05-03-2024 Heard  learned  counsel  for  the  petitioners;  learned

counsel for the informant and learned APP for the State. 

2.  The  petitioners  seek  bail  in  connection  with

Sessions Trial No. 686 of 2023 arising out of Nadi P.S. Case No.

76 of 2023 registered for the offence punishable under Sections

147, 148, 149, 342, 448, 302, 307 and 506 of the Indian Penal

Code and Section 27 of the Arms Act. 

3. As per the prosecution case, all the accused persons

are said to have committed four murders. 

4. Learned APP appearing for the State opposes the

prayer for regular bail of the petitioners. 

5.  Considering  the  fact  that  it  is  a  case  of  four
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murders, I am not inclined to grant bail to the petitioners. 

6. Accordingly, the application stands dismissed.  
    

P. Kumar

                                                              (Sandeep Kumar, J)
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